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MAHARASHTRA LEGISLATURE SECRETARIAT

The following Bill was introduced in the Maharashtra Legislative Assembly on the
10th March 2016 is published under Rule 117 of the Maharashtra Legislative Assembly
Rules :—

L. A. BILL No. II OF 2016.
A BILL

further to amend the Contract Labour (Regulation and Abolition) Act,
1970, in its application to the State of Maharashtra.
WHEREAS it is expedient further to amend the Contract Labour
37 of (Regulation and Abolition) Act, 1970, in its application to the State of
1970. Maharashtra, for the purposes hereinafter appearing; it is hereby enacted
in the Sixty-seventh Year of the Republic of India as follows :—
1. This Act may be called the Contract Labour (Regulation and Short title.
Abolition) (Maharashtra Amendment) Act, 2016.

(2)
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Amendment of 2. In section 1 of the Contract Labour (Regulation and Abolition) Act, 37 of
section 1 of 37 970.

of 1970. 1970, in its application to the State of Maharashtra, in sub-section (4),—

(a) in clause (a), for the words “twenty or more workmen” the
words “fifty or more workmen” shall be substituted ;

(b) in clause (b), for the words “twenty or more workmen” the words
“fifty or more workmen” shall be substituted ;

(c) in the proviso, for the words “less than twenty” the words “less
than fifty” shall be substituted.



HERTY I TS0 FHTIRUT HET G-, A R0, R0%&/WIEIA 0, Ik §R30 3

STATEMENT OF OBJECTS AND REASONS.

The Contract Labour (Regulation and Abolition) Act, 1970 (37 of 1970),
regulates the employment of contract labours in certain establishments
and provides for its abolition in certain circumstances and for matters
connected therewith. Sub-section (4) of section 1 of the said Act provides
that the provisions of the said Act shall apply,—

(a) to every establishment in which twenty or more workmen are
employed or were employed on any day of the preceding twelve months as
contract labour ;

(b) to every contractor who employs or who employed on any day of
the preceding twelve months twenty or more workmen :

Provided that, the appropriate Government may, after giving not less
than two months’ notice of its intention so to do, by notification in the
Official Gazette, apply the provisions of this Act to any establishment or
contractor employing such number of workmen less than twenty as may be
specified in the notification.

2. However, in the present era of globalization, liberalization and
competition, it has become necessary,—

(i) to increase the employment generation rate in pace with industrial
growth by providing more opportunity of employment ; and

(ii) to minimize and simplify the Government intervention and the
procedure in conduct of business of micro, small and medium industries ;
and

(ii1) to facilitate employers of tiny and small units and small contractors
to execute the petty contracts expeditiously.

The Government, therefore, considers it expedient to amend clauses
(a) and (b) of sub-section (4) of section 1 of the Contract Labour (Regulation
and Abolition) Act, 1970 (37 of 1970), in its application to the State of
Maharashtra, and the proviso to said sub-section (4) so as to increase the
number of workmen as contract labours from twenty to fifty, suitably.

3. The Bill seeks to achieve the above objectives.

Mumbai, PRAKASH MEHTA,
Dated the 25th February 2016. Minister for Labour.
Vidhan Bhavan : Dr. ANANT KALSE,
Mumbai, Principal Secretary,
Dated the 10th March 2016. Maharashtra Legislative Assembly.
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